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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD.

0.A.No,985/1997

Date of decision: Hea8--1997,

- ER MR = M G AN S S AR B R S am W

Between:
PeS.P.Rao *e .. APPliCantc

and

1. Union of India represented by the
Generzl Manager, South Central Railway,
Secunderabad.

2. The Chief Personnel Officer, South ‘
Central Railway, Secunderabad. Respondents.

Counsel for the applicant: Sri V.,Krishna Rao.

Counsel for the respondents: Sri V.Bhimanna.

CORAM:

Hoh'ﬁle Shri R. Rangarafan,Member (a)

Hon ‘ble Shri B.S. Jai Pagameshwgr,Member (J).

JUDGMENT .

{per Hon'ble Sri R. Rangarajan,Member (a).
Hegrd Sri V,.Krishna Rao for the applicant and

Sri V., Bhimanna for the respondents.

The applicant in this 0.A., retired on 31-1-1995
while working ss Fersonal Assistont to the Chief Mechanicyzl
Engineer of the South Central Railw,y, Secunderabad in

the scyle of Rs.2000~-3200, It is stated that at the time

of retirement his Pay was fixed at Rs.2900/~ p.m. His
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Ddte:5=8=1997

| Dilctated in open
Court,

p 't 2 2 ' |
penslon WS fixed at Rs.1450/= p.m. The applicant L
submits that one Sri P,V.Ramana Rac Pantulu retired L
on 30-=6m==1996 while working as Personal aAssistpnt to ]
the Chief Electric,l Engineer (Eleétrification) « The i
pay of Sri Ramanharac Pantulu at the time of retirement

waS Rs.3200/~ plus Rs,.75/~ stagnation increment and

his pension wys fixed at Rs.1623/= p.m.

This 0.A., 1s filed to direct the respondents

to step up his pay on par with hiS junior Sri P.V . .Ramana }l

Rao pantulu retired on 10mw6--1996 and to refix his M

paY and pension and pay his arrears of pay and allowances

and pentsion from 30==6--1996,

In this connection the applicynt has submitted |
a representation dated 19--3-«1997 addressed to the
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2nd Respondent. It is stated that this representation ]|
is still pending. ]

: |
In view of the above, we direct the ‘

oand respondent to dispose of the representation ]

] : m
of the applicant dated 193?--1997 in accordance with ‘ 'h

law, if required after hdaring the zpplicant.

The 0.,A., is ordered at the admission stageik%}n }
N

" No costs. The Registry should send a copy of the 0.aA.,

along with a copy of this Judgment to the 2nd Respondent.

R .RANGARAJTAN
Membef (a) ’475.

:
47
Date: _5--8--1997, Y &(g?

JAT. PARAMESHWAR -
Member (J)
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Copy to:=-

M '
2. The General anager . South Central Railwsyp Secunderabad.

- .
2. The Chief Personne., fficer, South Centa' Railwzy, Secunderabad.

3. One Copy to Mr, V.Krishna Rao . Advocate, & CaA.T. fyd,

4, One Copy to Mr,V;Bhimgnna, S.Cs for Rlys.
5., One Copy toThe D.R.{a).

Bhe Duvlic_te Copy. ‘
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